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No. F. 4(E) 1-2001-A-XVI.--ln exercisce of the owers conferred by sub-scetion (1) and (2) of Section 21 of 
the Madhya Pracdesh Industrial Bmployment (Stunding Orders) Act, 1961 (N. 26 of 1961), the State Government, 
hereby, makes the following amendment in the Madhya Pradesh Industrial Employment (Sanding Orders) KuleS, 
1963 the same having becn previously publishcd as reguired by sub-section (3) of Soetion 21 of the said Act, 
namely : 

AMENDMENT 

In the Madhya Pradesh Industrial Employnet (Standing Orders) Rulcs, 1963 in the Annexure, in scrial 
number 14-A, the words An cmployee shall retirc from thc service of the employer on the date 
he attains the agc of 58 ycars. Ilc nay, bowever, be retaincd in service by the employer after the 
date of attaining the age of 58 ycars if his scrvices are necessary in the interest of the undertak 

ing," shall be replaced by the words "An enployce shall retire from the service of the employer 

on the date he attains the age of 60 ycars, and in the first proviso the words if the age of 
retirement is not less than 58 years" shell be replaced by the words "if the age of retirement is 
not less than 60 years" and at thc end of this proviso the words "provided further that this 
amendment shall not apply to the employees of Corporations, Boards and Undertakings of the 

State Government." shall be added. 


